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Vacation of Encroachment ob Raijway
Land (North Easterm Railway)

, 1207, SHRt BHOGENDRA JHA:
Wil the Mimster of RAILWAYS be
pleaseg to state:

(a) the facts about the vacation of
encroacheq railway lands throughout
the country including at Khajouli and
other stations under Samastipur Divi-
sion of North Eastern Railway;

(b) whether poor shop-keepers at
Jainagar and other raisway slations
‘have been representing for settlement
of pieces of land to them. and

(c) 1f so, the causes of delay 1n
sanctioning the same?

THE DEPUTY MINISTER IN THE
. MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A total number of
about 34200 encroachments op rail-
way land have been vacated, in the
recent past, on the entire Indian Rail-
ways, including those at Khajauli and
other stations under Samastipur Divi-
sion of North Eastern Railway

(b) and (c). Presumably the refer-
ence here, is for Jaynagar and other
stationg of Samastipur Division of
North Eastern Railway. If so, no
such representations have been receiv-
ed by the North Eastern Railway Ad-
ministration, from poor shopkeepers.

Report of Takru Commission

1298, SHRI INDRAJIT GUPTA; Will
the Minister of PETROLEUM te
pleased to state:

(a) whether Government have re-
ceived the report of the Takru Com-
mission for the Haldia-Baraunj Pipe.
lines Inquiry;

{b) if so, the principal recommenda.
tions contained in the sald report and
whether Governmenty have accepted
them; and

() reasons for not laying the report
on the Table of the House?
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THE MINISTER OF PETROLRUM
(SHRI K. D. MALAVIYA): (a) Yes,

Bir.

(b) and (k). The report is under
consideration and will be lsid on the
Table of the House along with a me-
morandum of action taken therson, as
soon as the views of* Government on
the findings of the Commission are
finalised,

Acquisition of Land for Construction
of Howrah-Amta Broad Gauge Line

1299. SHRI SAROJ MUKHERJEE:
Will the Minister of RAILWAYS be
pleased {o state:

(a) whether the land necessary for
setting up railway track for the con-
struction of Howrah-Amta broad
gauge railway line has been acquisi-
tioneq all along the route; and

(b) if not, the reasons for delay”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI!
BUTA SINGH): (a) and (b). Land ac-
quisition is in progress. Out of 271 852,
acres of land asked for in the first
phase, covering 16.60 kms., possession
of 285.75 acres of land has so0 far been
Obtained.
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MR. SPEAKER: The Home Minister
will make enquiries and bring up
this matter.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEH-
TA): I shall make enquiries whether
there was any satyagraha. We got into
touch with them angq the Delhi Ad-
ministration informed us that thece
was no arrest made still I shall make
. Senquiries from the Dwslhi Administra-

tiony as to what was the correct posi-
tion.

I want to corregi my statement. I
only say that I shall make enquiries
and find out the correct position.

—

. 12.02 hrs.
PAPERS LAID ON THE TABLE

REVIEWg AND ANNUAL REPORTS OF
MabprAs FERTILIZERs LTp., NMADrAS,
HINDUSTAN INSECTICIDEs LTp., NEW

# DerLni, NaTioNaL FERTILISERE LTD.,
NeEw DELHI, AND FERTILISERS AND
CHEMICALS, TRAVANCORE LTD.,, FoOR

1974-75

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.

MAGHA 7, 1897 (SAKA)
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SETHI)): I beg to lay on the Tatle
a copy each of the following pavers
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act 1956: —

(1) (a) Review by the Govern-
ment on the working of the Madras
Fertilizers Limited, Manali, Madrss,
for the year 1974-75.

(b) Arinual Report of the Madras
Fertilizers Limited. Manali, Madras.
for the year 1974-75 along with the
Audited Accounts and the co...ments
of the Comptroller and Auditor
General threon. [Placed in Library.
See No. LT-10223/76.]

(2) (a) Review bv tae Govern-
ment on the working of the Hindus-
tery Insecticides Limited, New Delhi,
for the year 1974-75,

(b) Annual Report of the Hir.cus-
tan Insecticides Limited Naw Delhi,
for the year 1974-75 along with
the Audited Accounts and the com-
ments of the Comptroller and
Auditor General thergon. [Placed
in Library. See No. LT-10224/76.]

(3) (a) Review by tha Govern-
met:t on the working of the Wational
Fertilizers Limited, New Delhi. for
the year 1974-75.

(b) Arr.ual Report of the Nation-
al Fertilizers Limited New wyUelhi,
for the year 1974-75 along witih the
Auditeq Accounts aud the corim=nts
of the Coniptroller ang Auditor
General thereon. [Flaced in Lib-
rary. See No. LT-10225/76.1

(4) (a) Review by the Govern.
ment on the working of the Fertili-
zers and Chemicals, Traxo.cure
Limited, for the year 1974-75.

(b) Annual Repoit of the Fertili-
zers and Chemicals, Travancore
Limited, for the yeav 1974-75 along
with the Auditeq Acccunts g the
comments of the Crinmroiler and
Auditor General thercem.  [Placed
in Library. See No LT-10226/76.1



